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Heard on .MA whereby non-applicant, in the OA ia

a direction to direct, the applicant in the OA to join

J- Meerut in terms of Office yemorandum dated 9. H. 2002.

The fact« in brief are that the applicant has filed

an OA challenging the order dated 22.5.2002 transferring the

applicai t from Kandriya Vidya lava., Janakpuri., New Delhi to

ordinance Factory, chanda (Maharashtra). OS was disposed of
vide Older dated 8,8.2002 with the directions to the

respond!nts that the Impugned order dated 22,5,2002 was set
a„ide s far as it refers to the applicant (Sirit. Prem
Koohhar: and reepondents are directed to consider within one
llonA from the date of receipt cf a copy of this order, the
case of the applicant for her being posted in a nearby
Kendriyr, Vidyaiaya, keeping in .mind hsr .nersonai dlffioultv.
related with her husband's visual impairment and consequent
inabilii / to move out of .Delhi.

instead of co.,plyi„a with the order, the respondents
<appHca,ts In MA) seens to have issued an order on 9,8.2002,
i.e., f ,e next day when the OA was disposed of givino
promotic, to the applicant and postl.ng her at Meerut, Bo this
order is altogether indepe.ndent order. This .has nothing to do
«Uh the directions given in the OA and no clarifications u,lth
regard - the directions given In the o.. is reguired because



the d.iMtion^s given in the OA are altogether clear and
una„h,g„,,„, compiled «ith first
thereafter respondents may pass any other order.
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